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(e) if so, the reaction of Government 
thereto 1 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) <a) 
Appointment/reappointment of Deputy 
Governors of Reserve Bank of India (RBI) 
is made by the Cealtr.ll Government in 
acc()rdance with provisions laid rlown 
Dod er Section 8 (I) of tb e Reserve 
Ban k of Iud ia Act, 1934. 

(b) Yes. Sir. 

(c) Does not arise. 

(d) Yes» Sir. 

(e) While selecting personnel fuf the 
posts of Dc;>uty Governors of Reserve 
Bank of India, due con'uderation IS liven 
by the Government to all relevant faCc.l)fs 
includinl their expertics, field of expe-
rience,. suitab.lity to the organlsalion ctc. 
Availability of persons Wl)l king in Reserve 
B .. 1Dk of I nJia and other banks is also 
considered while tn.ddoS these select 1005. 

Delay la Relnse or Pensioa to GoyeralDeDt 
Employees OD RetJreaJent 

5895. SHRI VISHNU MODI: Will th\! 
PRIME MINISTER be pleased to state ; 

<8> whether rclc~lse of pen~ioo sranted 
to the Government employees on thel( 
retirement or on their prclnature deaths, 
is 8coerally delayed at the Account.lnt 
Oeoeral·s or Treasury Jevel ; aod 

(b) if so, steps GoverDment P!opose to 
take to ensure that pensions are pa;d to 
the pensioners or to the kina of the 
deceased employees wIthout any delay 1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES ANI) PENSIONS (Sl-lRl 
BIREN SINGH ENGT)) : (a) Information 
is DOt available. 

(b) The extent instructions provide that 
Pension Payment Order Ihou'd be iuued 
Dot later than one month 10 advance of 
the date of retiremODt of tbe Oovenmeot 

servant. Further, the Heada 01 08IceI 
have been made accountablc (or eDluri ... 
that either thc final pension or provi.ional 
pension, as the C.l8e may be, il :lutboriled 
before thc datc of retiremeot. TIle 
amount of Lmily p~nsion payable 00 lbe 
d~ath of a penStoner IS alao required to 
be indicated on the Pension Payment 
Order of the pensioner. so tbat widow/ 
dependent can strui,ht away claam family 
pension from the pension p..tyina 
authority. Some delay. however. ia likely 
to take place in the cases of Ooyem~t 
emp loyees who d 10 in ba rneu suddeol7 
as in such cases advance actioo by the 
Head of Office ia Dot plJlSlble. 

Plaa ror Tribal Reg_ of M ... ,.. ........ 

5897. SHRI PARACiRAM BHARDWAJ: 
Will the MID,sCer of WELFARE be 
pleased to Itate ; 

(a) ~'hetber any special schemel have 
been (o"mulaled by l:o.on GO\'Cl0tneOC 
dur.na Sixth and Seventh f-i\'e Year PldD 
for the tnbal regions 10 Madhya PI adesh ; 

(b) if so. (he details thereof .Joolwith 
Jts t.lflet' aoJ perforroance durin. Sixth 
Five Year Plan; and 

(c) the detail. .looawitb the amoUGt 
sanctioned for this purpose '! 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WEI FARE (SHRI 
GIRIDHAR OOMANGO): (a) to (c). 
Tnbal SUb-PI~lQ approach wirh focus OD 
ecOnomiC dcvd'lpment of Scheduled 
Tribes has CoOl inued to be tile chief 
instrumcMt for development or SdaeduJed 
Tribes durin, the SIxth and Seventb Fi," 
Yedr PJaOl. for ahe tribal areas in Madhya 
Pradesh. Durin. tbe Slxtb PM V.r 
P.aD, 56 ModIfied Area DoveJopmeat 
Appro.tch (MAI)") Packets ...... ideoti-
fied .n M.ldhya Pradesb in addition to' 
Pnmltive Tnbal Groups. DurlDa tho Grat 
two years of tho SeveDlb FIve Vear Plan. 
another 7 MAl)" Pocket. baft bleD 
identified io Madbaya Pradesh. DurJ.,. the 
Sixth Plan, Rs. 17.30 cror. were provided 
a. Special Ceotral Alliltaoce (or MADA 
Pockets aO<l R.I. 4.39 CIOIW low 1M 
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Pria'Jitive Tribal Oroups by the Govern-
IDeJlt of India. 

In addition to above. tbe State Govern-
ment of Madhya Pradesh bad formulated 
• peeia) schemes at the instance of GOVC""Tl-

mont or India for assistance under Article 
27' (I) Pirat Proviso of tbe ConstitutioD. 
The det.lill of tbe acbemel wIth the 

amounts sanctioned durin. tbe Sixth 
Plan and first two years of Seventh PJao 
are liven in tbe statement ,iven below. 

Durin. tbe Sixth Five Year Plaa • 
against the tarlet of 6,18,000 ST families. 
8,44.340 families were economicaJly 
.ssisted under the Tribal sub-Plan pro-
.ramme8. 

Stateaeat 

ScI"m'8/D' .. hie''' Amount.' w~,., R,./,IU,d 10 Gov~"nmmt 01 Madhya Pratk8h und~r 
Artie/II 275 (1) First ProviJO 

s. No. Name of ,be Scheme 

I. InterRrat,~d Develo{"meot of 
Porest VHbacs. 

2. Rehabilitation of shifttna 
cull iva tor •. 

3. Construction flf stop dam 
in MOl'e'na district. 

4. Scheme fl)r procurement of 
Tamarind in B~ltar distncf. 

,. Settin. Ufl of a Trainina-cum· 
Production C(.'ntre at Bastar. 

Total : 

Vet.lna of DlKlplioary Powen 

5898. SIIRI A. JAYAMOHAN : Will 
the PRIM(; MI~JSIER be pleased to 
atate : 

<a> whether the Cencral Vigilance 
Commiasloa hal uflOtl Oovernm nt to 
explore the feasibility of vest ina dIsci· 
plinary powen 10 respect senior officers of 
the Ircal bodIes under tbe control of 
Delhi Admin istt ~,lion ~ and 

(b) if 10. tbe detaill thereof and 
Oovoromeo,'s reaction ther~D ? 

Amount Released 
(Rs. in Jakhs) 

Sixth Five 1985-86 J686-87 
Year Plan 

S9S.S2 50.00 

SI.26 

106.23 

50.00 

O.SO 

646.78 100.50 106.23 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
~41NISTER OF STATE IN THB 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM) : (8) aDd {b). Tbe 
Central Vigilance Commission bas recom-
mended t hat Government should explore 
the feasibifity of vesting disciplinary 
powers in resp(!ct of senior officers of 
local bodies under tbo control of Delhi 
Administration with career civil servants 
of suflicient seniority and status workiD8 
in the controlliol Ministries/Departments 
instead of beiDa retained in the h-.nda of 




